BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE

APPLICATION NO. 105 OF 2019

IN THE MATTER OF

Mr. Tanaji Balasaheb Gambhire ... Applicant
Vs.
The Principal Secretary- DoE & Ors. ...Respondents
INDEX
Sr.No | Exhibit Particulars Pg.no.
1. Additional Affidavit on behalf of
Respondent No.11. 2088-2094
2. A Copy of Commencement
Certificate No. CC/0317/22 for
the project Nyati Eternity | 2096-2099
[11/Nyati Embrace.
3. B Copy of RERA registration
certificate 2100
4, C Copy of the Architect’s
certificate dated 10.08.2022,
issued by Dasnurkar Associates, 2102
Architects/Designers.
5. C-1 Copy of receipt evidencing
payment of penal charges with
respect to not obtaining Consent 2103
to Establish.
6. C-2 Copy of the Consent to Operate
granted to the Respondent No.11 2104-2110
with respect to the said project.
7. D Copy of occupation certificate i
from the PMC bearing No. 2111-2113




OCC/0349/24 with respect to the
said project.

Copy of list of third-party

purchasers in the said project. 2114-2117
Copy of Society registration
certificate with respect to the said 2118

project.

Advocate for Respondent No.11
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

o A N WESTERN ZONE BENCH AT PUNE
,}/'7;;16?"“-‘5" APPLICATION NO. 105 OF 2019
A ATRAO \ ¥\
P &?::‘fmu 3 lN THE MATTER OF
g 0. 20924 /¢ fj
u.x';i{lf;m“ / 2/ >/ Mr. Tanaji Balasaheb Gambhire ...Applicant
"ﬂlr ENT (y Vs.

The Principal Secretary- DoE & Ors. ...Respondents

ADDITIONAL AFFIDAVIT ON BEHLAF OF THE RESPONDENT
NO. 11

I, Srinivas K. Iyer, aged 49 years, the Authoriscd Signatory of the
Respondent No. 11, having office address at “Nyati Unitree”, East
Wing, 7% Floor, CTS No. 1995 (B+C)+1996B, Yerwada, Pune
Nagar Road, Pune 411006, do hereby solemnly affirm and state as
under:

1. I am the authorized signatory of the Respondent No. 11,
having my address as mentioned above and I am competent,
authorized, and able to depose the present Affidavit. I have
perused and made myself conversant with the contents and
records pertaining to the present application and I am
otherwise well aware of the facts and circumstances of the
present case from personal knowledge as also office records

and am competent to depose the same.



2. I'saythat on 11.08.2021, I had filed an Affidavit in Reply in

the aforesaid Application. In the said Affidavit in Reply, I
have placed on record some relevant facts pertaining to the
project Nyati Eternity III/ Nyati Embrace proposed to be
constructed on the land bearing Survey No. 25/1/3 at Village
Undri, Taluka Haveli, Dist. Pune. In the said Affidavit in
Reply, I have stated that the said land is completely vacant

and there is no construction on the said land.

. I'say that I am filing the present Additional affidavit for the
limited purpose of bringing the subsequent facts and
developments on the record and to the attention of this
Hon’ble Tribunal. I crave leave to file a further
affidavit/additional affidavit along with supporting

documents if circumstances so warrant.

. I say that true and correct facts subsequent to the Affidavit

in Reply dated 11.08.2021 are as follows:

a) On 11.05.2022, the Respondent No. 11 have

obtained Commencement Certificate from the Pune

X
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Municipal Corporation (PMC) bearing No.

CC/0317/22 for the project to be constructed on the

MOLH‘\'I:'-S:; . \ land bearing Survey No. 25/1/3 at Village Undri,
*ATRAO \ 4 o .
TUKH | “ Taluka Haveli, Dist. Pune (“said land”). In the said
i(Mary |||
gt U / ~// sanction, the proposed builtup area is 19801.96 sq.
)og(y 'QiQ//
S mtrs. Hereto annexed and marked as Exhibit A is the

T t‘
copy of the Commencement Certificate No.

CC/0317/22 for the project Nyati Eternity III/ Nyati

Embrace.

b) On 26.05.2022, the Respondent No. 11 registered the
said project proposed to be developed on the said
land with RERA and have obtained RERA
registration. Hereto annexed and marked as Exhibit

B is the copy of RERA registration certificate.

c) After taking necessary permissions from all the
relevant authorities, the Respondent No. 11

commenced the construction of the said project.

d) On 10.08.2022, Dasnurkar Associates, Architects /
Designers issued Architect’s Certificate stating that

project Nyati Eternity III/ Nyati Embrace/ Nyati

k{
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Elite, having RERA Regi. No. P52100045651, is
admeasuring less than 20,000 sq. mtrs. and in no
event the said construction will exceed the limit of
20,000 sq. mtrs. Hereto annexed and marked as
Exhibit C is the copy of the Architect’s Certificate /\ BHA
dated 10.08.2022, issued by Dasnurkar Associates, ﬁ.(

Architects / Designers.

e) On 12.12.2023, the Respondent No.11 applied for

obtaining Consent to Operate.

f) On 20.02.2024, the Respondent No.11 has paid the
penal fee with respect to not obtaining the Consent
to Establish. Hereto marked and annexed as Exhibit
C-1 is a copy of the receipt evidencing payment of
penal charges with respect to not obtaining Consent

to Establish.

g) On 19.03.2024, the Respondent No.11 was granted
Consent to Operate with respect to the said Project.
Hereto marked and annexed as Exhibit C-2 is a copy
of the Consent to Operate granted to the Respondent

No.11 with respect to the said project.

X
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h) On 28.06.2024, the Respondent No. 11 has

‘A A completed the construction of the said project Nyati
ARN P project Ny
VoL _

N\ o\ Eternity III/ Nyati Embrace/Nyati Elite and have also
amukd |\
45'3'9%‘:") </ obtained the occupation certificate from the PMC
p.Des Q/
'01/2030 /< bearing No. OCC/0349/24 with respect to the said

—

I:‘ :\.E'i‘ () , -
= project. Hereto annexed and marked as Exhibit D is

the copy of occupation certificate from the PMC
bearing No. OCC/0349/24 with respect to the said

project.

1) In furtherance of completing the project, the
answering Respondent has created third party
interest and has handed over possession of the units
to such third parties. Hereto marked and annexed as
Exhibit E is a copy of the list of third party

purchasers in the said project.

j) The third party purchasers of the said project have
formed a society and the Respondent No. 11 has
handed over the management of the project to the

registered society. Hereto marked and annexed as

X
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Exhibit F is a copy of the society registration

certificate with respect to the said project.

5. I say that it is well settled that Environment Clearance is
required only with respect to construction activity which is 2N ) \

carried out beyond the threshold of 20,000 sq. mtrs. / "  _/ BHAR
Y /( X/

W&\ Reg.N
6. I say that, admittedly, the said project is an independent ' - .’ o1t

project which is developed on an independent land, has its K:
independent Rera Registration, has its independent amenity
space, independent open space, independent ingress and
egress and is as such a completely independent and distinct
project. Admittedly, the constructed area in the said project
is below the threshold of 20,000 sq. mtrs, as contemplated

by the notification dated 14.09.2006 issued by the EIA.

7. 1 say that, on perusal of the Architect’s Certificate dated
10.08.2022, issued by Dasnurkar Associates, Architects /
Designers, it is crystal clear that the said project Nyati
Eternity III/ Nyati Embrace/ Nyati Elite, is admeasuring less
than the threshold of the 20,000 sq. mtrs. Hence there is no

need of obtaining an EC for the said project.

2
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- 8. I say that, the contents stated in above paragraphs are true

and correct to best of my belief and knowledge.

Solemnly affirmed at Pune )
Dated 19.02.2025 )
Respondent No. 11
Advocate for Respondent No. 11 BEFORE ME
Solemnly ﬂffnmed bere
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Maharashtra Real Estate Regulatory Authority

REGISTRATION CERTIFICATE OF PROJECT
FORM 'C’
[See rule 6(a)]

This registration is granted under section 5 of the Act to the following project under project registration number :
P52100045651

Project: NYATI ELITE , Plot Bearing / CTS / Survey / Final Plot No.:.SURVEY NO 25/1/3 UNDRI PUNE& UNDRI,
Haveli, Pune, 411060;

1. Mr./Ms. Nitin Dwarkadas Nyati son/daughter of Mr./Ms. DIWARKADAS RAMKISAN NYATITehsil: Pune City,
District: Pune, Pin: 4110086, situated in State of Maharashtra.
2. This registration is granted subject to the following conditions, namely:-

o The promoter shall enter into an agreement for sale with the allottees;
o The promoter shall execute and register a conveyance deed in favour of the allottee or the association of the

allottees, as the case may be, of the apartment or the common areas as per Rule 9 of Maharashtra Real Estate
(Regulation and Development) (Registration of Real Estate Projects, Registration of Real Estate Agents, Rates
of Interest and Disclosures on Website) Rules, 2017;

The promoter shall deposit seventy percent of the amounts realised by the promoter in a separate account to be
maintained in a schedule bank to cover the cost of construction and the land cost to be used only for that purpose
as per sub- clause (D) of clause (1) of sub-section (2) of section 4 read with Rule 5;

OR

That entire of the amounts to be realised hereinafter by promoter for the real estate project from the allottees,
from time to time, shall be deposited in a separate account to be maintained in a scheduled bank to cover the
cost of construction and the land cost and shall be used only for that purpose, since the estimated receivable of
the project is less than the estimated cost of completion of the project.

The Registration ghall be valid for a period commencing from 26/05/2022 and ending with 30/06/2024 unless
renewed by the Maharashtra Real Estate Regulatory Authority in accordance with section 5 of the Act read with
rule 6.

o The promoter shall comply with the provisions of the Act and the rules and reguiations made there under;
o That the promoter shall take all the pending approvals from the competent authorities

3. If the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against the
promoter including revoking the registration granted herein, as per the Act and the rules and regulations made there

under.

/ .

v 2
Dated: 26/05/2022

Place: Mumbai

Signature valid

Digitally Sigped by

Dr. Vagani¥remanand Prabhu
(Secreteyy, MahaRERA)
Date:26-05-2022 17:52:53

Signature and seal of the Authorized Officer
Maharashtra Real Estate Regulatory Authority
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ASSOCIATES

ARCHITECTS/|DESIGNERS

CERTIFICATE

This is to certify that the Proposed project Nyati Elite at the S.no. 25/1/3, AT-
Mouze Undri, Taluka Haveli, Dist. Pune — 411060, the proposed sanctioned area
as per CC no. CC/0317/22, dated — 11/05/2022 are as follows :

1. FS.. - 16375.43%q.mt
2. NonFS.. - 3426.54 sq.mt
3. Total construction area -- 19801.96 sq.mt.

As per sanction total built up area does not exceed,20,000.00 sg.mt so the EC
will not be applicable for the same. £

We assure that built up area will not exceed that limit of 20,000.00 sq.mt, even
if the layout is revised.

To the best of my knowledge this certificate is correct and in order.

SHIRISH DASNURKAR

(ARCHITECT)

CA/86/10074.  SHIRISH NAIMIRKAR & ASSOCIATES :
35, LA " INY, NAYI PETH
AE it PUNE.4400
E-RiA \ . ;\u.s:g;.k"

et T

P
f

waww.dasnurkarin

H®1.0100-24530461/62/63 ] Q 35. Loxmi Park, Nawi Peth, Pune 30 | 89 shiishdasnurkar@gmail.com
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VAFARASHTRA  Maharashtra Pollution Control Board 2103

e ——————
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HERIE ugu forEsm FHewm

Thank you. Your payment has been successfully received with following details.

Transaction Receipt

Transaction Status: Success

Transaction Reference no: ZB0I1764230813
Transaction no: TXN2402004213
Transaction On: 20-02-2024 14:48:09
Payment For: MPCB-CONSENT-0000190374
Email: nyatielite@gmail.com
Mobile no: 8956647457

Amount: 179507.00 INR.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24044532/4024068/4023516 Ll 4th floor, Opp. Cine Planet -
Website: http://mpcb.gov.in - Cinema, Near Sion Cu:elq. A D
Email: jdwater@mpcb.gov.in vl Sion (E), Mumbal-n 22 ¢ b
° > Az

m‘;\“h .0 AS X

}.’_- \
Infrastructure/ORANGE/L.S.I Al / & {M .
No:- Format1.0/JD (WPC)/UAN No.0000190374/C0/2403001874 Date: 1?{"—"’ 024 pESHY i) | <)

| pune

lFE e
M/s. Nyati Elite by Nyati Housing; I M \"/ ki" "0 1/\* '
S. No. 25/1/3, Mauje Undri, L°<" LR\ Q {01 i
Tal. Haveli, Dist. Pune. "' it eSO\ G — 1 Q7
Your Service is Our Duty \\ g «W M EN L P
Sub: Consent to Operate for Residential Building Construction Project u\‘der-‘-' f

Orange Category.

Ref: Your application no. MPCB-CONSENT-0000190374 dtd. 09/01/2024.

Your application NO. MPCB-CONSENT-0000190374

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal of Authorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 1,111l & IV annexed to this order:

1. The 1st Consent to Operate is granted for a period up to 28.02.2025

2. The capital investment of the project is Rs.67.31 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Operate is valid for Residential Building Construction Project
named as M/s. Nyati Elite by Nyati Housing; S. No. 25/1/3, Mauje Undri, Tal.
Haveli, Dist. Pune on Total Plot Area of 16000 Sq Mtrs for construction BUA
of 19801.93 Sq Mtrs including utilities and services.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted

Description Standards to Disposal

(in CMD)
. |Trade effluent Nil NA NA

2. [Domestic 69 As per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes
such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body

5.  Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack / Number of
source stack

S1 DG Set (200 KVA) 1 As per Schedule -l|
S2 DG Set (200 KVA) 1 As per Schedule -l

Standards to be achieved

2
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10.

11.

12.

13.

Conditions under Solid Waste Rules, 2016:

pe U 0 < DUgc o » Ppg 0 » oo
U

1 |[Biodegradable waste Use as Manure

. . |Handed over to
2 |Non biodegradable waste 84 Kg/Day segregation authorized vendor

3 |STP Sludge 7 Kg/Day NA Use as manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No

126 Kg/Day |OWC

Quantity UoM Treatment DI LEE]

NA

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility effectively

The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

Project proponent shall restrict their construction work up to Total Construction BUA of
19801.93 Sqg. Mtrs and Project shall not take further effective steps towards
construction project activity beyond Total Construction BUA 20,000 Sq. Mtrs without
obtaining Environmental Clearance from competent authority & Consent to Establish
for Expansion from MPC Board.

PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E.

Category No.

>

191b3357

2a79fadc
£7b689%eb
7015cfct
aald470£9
fbd50153
042lefce
434fead2

Received Consent fee of -

Signed by: Dr J. B. Sangewdr
Joint Director (WPC) P '

For and on behalf of gl
Mahan@ﬁgapouibﬁn(bnhnl

idwater2mpeb.govin
2024-03-19°12:59:00 IST

.

Board

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 100000.00 |TXN2401001825 09/01/2024|0Online Payment
2 179507.00 [TXN2402004213 20/02/2024|0nline Payment
3 100000.00 [TXN2402004214 20/02/2024|0Online Payment .

Penal Fees- Rs. 1,79,507/- .
Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune | a&,
[

BHARA

- They are directed to ensure the compliance of the consent conditions. /| /[  DESHMA
2. Chief Accounts Officer, MPCB,Sion, Mumbai ‘.\'_ | Pu';(eeg';;”
QI’"L\ Exp.}

\ @, \_01/01/,

\\\ﬁ‘_“/\.\“‘——

Nyati Elite by Nyati Housing/CO/UA R - ; - g
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have provided MBBR based Sewage Treatment Plants
(STPs) of combined capacity 70 CMD for treatment of domestic effluent of 69
CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration not to exceed in mg/l,

Sr.No Parameters except for pH

1 pH 5.5-9.0

2 BOD 10

3 CoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Sr. Water consumption
No. Purpose for water consumed quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 77.00
Processing whereby water gets polluted & pollutants
3. o 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4. O . 0.00
N are not easily biodegradable and are toxic
i _A\The Applicant shall provide Specific Water Pollution control system as per the
onditions of EP Act, 1986 and rule made there under from time to time.
O \
[ \®
AH.)
4
3-3 /
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12:58:48 pm) /QMS.PO6_F02/00



2107

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following fuel
pattern-

Stack Type Sulphur
Height(in of Content(inPollutant Standard
mtr)  Fuel %)

Stack APC System
No. provided/proposed

DG Set Diesel 24
1 (200 | Acoustic Enclosure 1.50 25 1 502 Kq/Da
KVA) Ltr/Hr givay
DG Set Diesel 24
1 (200 | Acoustic Enclosure 1.50 25 1 502 Kq/Da
KVA) Ltr/Hr g/ibay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

j Total Particular matter | Nottoexceed [ 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

{  DESYH
| . | PuneDisy
\t _’_ \ Reg_,'go
Wz \ Exp.

\'.'-_ s \ \\01/91

/r / BHAR
|

Nyati Elite by Nyati Housing/CO/UAN No.MPCB-CONSENT-0000190374/Indus-I1d.221876 (19-03-2024 Page 4 of 7
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SCHEDULE-II
Details of Bank Guarantees:

Sr. Consent(C2E/C Amf.of Submission Purpose Compliance Validity

BG $ .
No. 20/C2R) Imposed Period of BG Period Date
Rs. 10 Complaince
1 Cc20 . 15 Days of Consent| 28/02/2025 |30/05/2025
Lakhs i
conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of

validity as above.

BG Forfeiture History

Consent Amount g, mission Purpose AMountof Reason of
of BG B BG BG

Srno. :
(C2E/C20/C2R) imposed Period of BG Forfeiture Forfeiture
NA
BG Return details

. Amount of BG
Srno. Consent (C2E/C20/C2R)} BG imposed Purpose of BG Returned

teby N N No.MPCB-CONSENT-0000190374/Indus-I1d.221876 (19-03-
‘Nyati Elite by Nyati Housing/CO/UAN No ndus 3-2024 Page 5 of 7
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SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
encifosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per ..
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992. /', /" B}

‘Nyati Elite by Nyati Housing/CO/UAN No.M
12:58:48 pm) /QMS.PO6_F02/00
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11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

This certificate is digitally & electronically signed.

Page 7 of 7
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APPENDIX H
FULL OCCUPANCY CERTIFICATE

OCCNo.: 0CC/0349/24 Date : 28/06/2/02;1/2022
PUNE CASE NO.|UNE/0008/20 [acN NO. [0CN/0307/24 / 04/06/2024 [cc No. [cCroa17:227 1110
MUNICIPAL SITE DETAILS
CORPORATION [PETH/T.P. Undri-Ext SURVEYNO.  [25

SCHEME

VILLAGE Undri-Ext FINAL PLOT NO

SOCIETY PLOT NO.

C.T.S.NO HISSA NO. 1/3
To,

1. Owner: NITIN D NYAT|
2. Architect :SHIRISH DASNURKAR

sir, ‘
The FULL development work / erection re-erection / or alteration in of building / part on the above mentioned

site is completed under the supervision of SHIRISH DASNURKAR Architect License No.(CA/86/10074) may be
occupied on the following conditions.

1 Wing - A,

2 Stilt Floor - Parking.

3 1st Floor — Flat No. 101, 102 = 02 Flats.

4 2nd Floor ~ Flat No. 201, 202 = 02 Flats.

5 3rd Floor — Flat No, 301, 302 = 02 Fiats.

6 4th Fioor — Flat No. 401, 402 = 02 Fiats.

7 5th Floor ~ Flat No. 501, 502 = 02 Flats.

8 6th Floor -~ Flat No. 601, 602 = 02 Flats,

9 Wing - A with Stilt Floor Parking & 1st Floor to 6th Floor Total 12 Flats,

10 Wing -8B, t‘m@-ﬂa

11 Stilt Floor - Parking, Driver Room. Tojlet. BT} ey (ST, TR o

12 1stFloor - Flat No. 101, 102 = 02 Fias. T e ¢ 3 qTEFfW"T'ﬁ‘a‘ SreTaR
13 2nd Floor - Flat No. 201, 202 = 02 Flats. T T ﬁ'-_—-Tr h—‘p___r ©, T 3are
14 3rd Floor - Flat No. 301, 302 = 02 Flats, Py e ST ISR R0} eyl
15 4th Floor - Flat No. 401, 402 = 02 Fiats. e TR Sy AT
16 5th Floor - Flat No. 501, 502 = 02 Fiats. ST N TS vy I¥m.
17 6th Floor ~ Flat No. 601, 602 = 02 Flas. e L ST ¥ g LicTen
18 Wing - B with Stitt Fioor Parking & 1st Floor to 6th Floor Total 12 Flats. SN LT S e,

19 Wing-C o TR Sl

20 Sltilt Floor - Parking, Sitting Lawn, Creche.

21 1slFloor - Flat No. 101, 102 = 02 Fiats,

22 2nd Floor - Flat No. 201, 202 = 02 Flats,

Page 10of 3



23
24
25
26
27
18
29
30
31
32
33
34
35
36
37
38
39
40
41
42
43
44
45
46
47
438
49
50
51
52
S3
54
55
56
57
58
59

61
62
63
64
65

3rd Floor — Flat No. 301, 302 = 02 Flats.
4th Floor — Flat No. 401, 402 = 02 Flats.

Sth Floor — Flat No. 501, 502 = 02 Flals.

6th Floor — Flat No. 601, 602 = 02 Flats.

Wing ~ C with Stilt Floor Parking, Sitling Lawn, Crache & 1st Floor to 6th Floor Total 12 Flats.
Wing - D.

Stilt Floor - Parking, Society Office,

1st Floor — Flat No. 101, 102 = 02 Flats,

2nd Floor - Flat No. 201, 202 = 02 Flats.

3rd Floor - Flat No. 301, 302 = 02 Flats.

4th Floor — Flat No. 401, 402 = 02 Flats.

5th Floor - Flat No. 501, 502 = 02 Flats.

6th Floor — Flat No. 601, 602 = 02 Flats.

Wing - D with Stilt Floor Parking, Society Office & 1st Floor to 6th Floor Total 12 Flats
Wing - E.

Stilt Floor — Parking,

tst Floor - Flat Ne. 101, 102 = 02 Flats.

2nd Fioor - Flat No. 201, 202 = 02 Flats.

3rd Floor — Flat No. 301, 302 = 02 Flats.

4th Floor — Flat No. 401, 402 = 02 Flats.

5th Floor — Flat No. 501, 502 = 02 Flats.

6th Floor — Flat No. 601, 602 = 02 Flats.

Wing - E with Stilt Floor Parking & 1st Floor to 6th Floor Total 12 Flats.
Wing - F.

Stilt Floor — Parking.

1st Floor — Flat No. 101, 102 = 02 Flats.

2nd Floor — Flat No. 201, 202 = Q2 Flats.

3rd Floor — Flat No. 301, 302 = 02 Flats.

4th Floor — Flat No. 401, 402 = 02 Flats.

Sth Floor — Flat No. 501, 502 = 02 Flats.

6th Floor — Flat No. 601, 602 = 02 Flats.

Wing - F with Stilt Floor Parking & 1st Floor to 6th Floor Total 12 Flats.
Wing - G.

Stilt Floor — Parking, Fitness Center.

1st Floor — Flat No. 101, 102 = 02 Flats.

2nd Floor - Flat No. 201, 202 = 02 Flats.

3rd Floor — Fiat No. 301, 302 = 02 Flats,

4th Floor - Flat No. 401, 402 = 02 Flats.

5th Floor - Flat No. 501, 502 = 02 Flats.

6th Floor - Flat No, 601, 602 = 02 Flats.

Wing - G with Stilt Floor Parking, Fitness Center & 1st Floor to 6th Floor Total 12 Flats.
Club House - Ground Floor + 1st Floor

Wing -A =12, Wing - B = 12 Flats, Wing — C = 12 Flats, Wing — D = 12 Flats, Wing — E = 12 Flats, Wing—-F = 12

Flats, Wing -G = 12 Flats, Total = 84 Flats with Stilt Floor Parking & Club House.

Page 2 of 3




A set of certified completion plans is returned herewith.

Enclosed : As above.
Office Stamp

Letter No. OCC/0349/24 Date : 28/06/2024

FULL OCCUPATION GRANTED

OFFICE OF THE PUNE MUNICIPAL CORPORATION

Lacation Pune Klinicipal Corporation

Anoop N Gajalwar
Fi8 /Tmar stiaaal
v faed faemm

O HETRATR
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ExR BV &
S . : Possession
Sr. . Total . Agreement Reg. Registration
No. Unit No Carpet Unit Purchaser Name/s Date No Office ::::ed Over
1 AMBRC;%IIA “A - | 184.36 | SHOBHA PANATI 26/09/2023 | 22505 ',;'G\N’ELI NO.11, 19/09/2024
KEWAL KRISHAN MAUDAR
2 AMBROZ%IIA'A " | 18436 18/07/2024 | 19589 ;'G,\\IIEU NO. 10, 25/11/2024
SURESH MAUDAR
ABHISHEK RAJENDRA KAMBLE
3 AMBR%%IZA “A- | 17975 04/03/2024 | 5449 ;'S,\\I’ELI NO.11, 31/07/2024
SWARNA SAH
VINAYAK ISHWAR PATIL
4 AMBR%(S)IIA Al 18436 21/03/2024 | 7127 'F','G,\\IIELI NO.11, 13/07/2024
MANISHA VINAYAK PATIL
TUSHIMA NARAYANAN
5 AMBR?}%IIA Al 18436 15/03/2024 | 7264 ;'G,\’Eu NO. 10, 06/09/2024
MALLIYIL THOMAS THRESIA
RAVINDER MANNIGE
6 AMBR?}%IZA Al 17975 23/02/2024 | 5111 ;'S,XEU NO. 10, 13/08/2024
CHAITANYA MANNIGE
SADARANGANI SUNIL
7 AMBROSEIIA A1 18436 06/10/2023 | 25425 ;’G&’Eu NO. 10, 22/08/2024
HEMLATA BALCHANDANI
8 AMBR%EIZA “A - | 179.75 | BHUMIKA RAJENDRA PAREKH 14/08/2023 | 18182 ES\N/EU NO.11, 06/09/2024
ANANT PARSHURAM
9 AMBR%%IlA' A - | 18436 | CHOUDHARI 30/12/2023 | 25435 ES,\\I’EU NO. 17, 24/10/2024
ASHA ANANT CHOUDHARI
MILIND DINKAR KALE
10 AMBR%%IZA A 17975 12/04/2024 | 9972 ES,‘\I’E” NO. 10, 31/07/2024
REKHA MILIND KALE
JACQUELINE JACINTA DIAS
11| BLAZE-B- 101 181.31 19/03/2024 | 6918 'F','GI‘\I’ELI NO.11, 06/08/2024
ANNE ELIZABETH DIAS
SURJIT SINGH GANGWAR
12| BLAZE-B- 201 181.31 21/06/2023 | 13104 ;’G&’EU NO.11, 07/08/2024
GITTE DIPALI MANCHAKRAO
MAMATA CHIRUVELLA
13| BLAZE-B-202 181.31 25/01/2024 | 2254 ;'SI\V’EU NO. 10, 17/07/2024
AJAY KUMAR CHIRUVELLA
ARVIND SHARMA
14 | BLAZE-B- 301 181.31 20/04/2023 | 7971 ;’j‘,‘\l’Eu NO.11, 14/08/2024
SAVITA SHARMA
RAHUL PANDEY
HAVELI NO.11,
15 | BLAZE- B - 302 18131 | e ATt AAYKUMAR 21/07/2023 | 16114 | OVE 22/07/2024
BHATNAGAR
DEEPAK GHANSHAMDAS
16 | BLAZE-B-401 | 18131 | MAHTANI 30/06/2023 | 14035 | HAYEH MO 16/09/2024
HARSHITA DEEPAK MAHTANI
SHERLY SHARMA
17 | BLAZE-B- 402 181.31 13/12/2023 | 28507 sgxgu NO.11, 12/07/2024
KUNWAR PRAMOD SHARMA i i,
VINODKUMAR KAILASH DATTA PG ALTEY . BN
18 | BLAZE-B- 501 181.31 24/02/2025 *4108,4.'"--?MELLN?‘“’-;_ 18/12/2024
RAINI VINOD DATTA /2 / BuaRaTe o\ \
]  DpEsMury

| ~ | Pune Districe {MAH.)
Reg.No.29924 | </f
Exp. bt.: v/

\01/01/2030 /)
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RAHUL TYAGI :
19| BLAZE-B-502 | 18131 . 15/07/2023 | 12893 | FOVEHINO- 17, 24/07/2024
SHWETA TYAGI
MANISH AGRAWAL
20 | BLAZE-B- 601 181.31 19/07/2024 | 19697 | FOVEHNO- 10, 06/12/2024
NIDHI AGRAWAL
RAVINDER PAL SINGH HAVELI NO. 10,
21| BLAZE-B- 602 181.31 | pAVINDER PAL S 25/11/2024 | 31931 | HAVE 12/12/2024
LAXMI MERWAN CAMA
22 CHARIIS(';’{A -C- 183.28 09/01/2024 | 804 EG,\\I’ELI NO. 10, 13/08/2024
SOLI MERWAN CAMA
CHARISMA - C - NEETA JHA HAVELI NO. 10,
23 o 182.64 | NCETA M 28/11/2024 | 32316 | DAVE 06/12/2024
24 CHARIZS(;"lA -C- 183.28 | VARADARAJAN LOGANATHAN 12/06/2024 | 16029 ;’G&’E” NO. 10, 12/07/2024
25 CHARI;?’{A -C- 183.28 | VARADARAJAN LOGANATHAN 12/06/2024 | 16028 ;'G\\I’Eu NO. 10, 12/07/2024
26 CHARI3SO'V2'A -C- 182.64 | RAMESH KUMAR MUNDHRA 11/11/2024 | 16028 I';'S,\\I’E” NO. 10, 06/12/2024
AJAY CHHABRA
27 CHARIf(';'ZA -C- 182.64 02/05/2024 | 9143 ;'S,‘\I’Eu NO.11,
MONIKA CHHABRA
NIKHIL HANUMANT MORE
28 CHARISS(:'{A -C- 183.28 19/10/2023 | 26602 ;'SI\\I’E"I NO. 10, 30/07/2024
SONALT NIKHIL MORE
SOUVIK SARKAR
29 CHARISS(';"ZA -C- 182.64 31/05/2023 | 11044 EG\\J/EH NO.11,
SANANDA NANDY
MANOJ TUKARAM DHUMAL
30 CHARIGSO'V{A -C- 183.28 18/01/2024 | 1776 ;'GI‘\I’E“ NO. 10, 24/07/2024
PRIYANKA UTTAM SABALE
RAVINDER KUMAR PATEL
31 CHARI;EA -C- 182.64 31/07/2024 | 20978 ;'GI‘\I’E” NO. 10, 10/10/2024
SASITA SINGH
ALPANA KASHYAP HAVELI NO. 10,
32 | DELUXE -D-201 | 18328 | ALPANAKASHYA 03/02/2025 | 3686 | HOVE
MANISH JAIN
33 | DELUXE -D-202 | 182.64 19/07/2022 | 18558 ';SI‘\I’E” NO. 10,
POOJA JAIN
NAMITA AWASTHI
34 | DELUXE -D-301 | 183.28 04/03/2023 | 5833 EGI\\IIEL[ NO. 23, 10/10/2024
AARYAN AWASTHI
KAKOLI DATTA
35 | DELUXE -D-302 | 182.64 23/07/2024 | 20033 EG,‘\I’EU NO. 10, 17/08/2024
ONIMESH KUMAR PAUL
JYOTI GOEL HAVELI NO. 10,
36 | DELUXE -D-401 | 1838 | )'onl GOEL 30/08/2024 | 24148 | HAVE 12/09/2024
ROHIT TIWARI
37 | DELUXE -D-402 | 182.64 05/11/2022 | 24169 'F','SI\\I’ELI NO. 23, 20/07/2024
SEEMA RAI 25 ()
38 | DELUXE -D-501 | 183.28 | SHABANA NISARAHAMED DANGE 09/01/2025 | 901 | HAVELINO. 10,
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- KASHMIRA CHAITANYA JHA
39 | DELUXE -D-502 | 182.64 18/07/2022 | 15366 ;'C,\\I’ELI NO.11, 03/08/2024
CHAITANYA JHA
. VEENA BHAGAT
40 | DELUXE -D-601 | 183.28 08/08/2024 | 22012 ESI\\I’ELI NO. 10, 11/09/2024
VANSH BHAGAT
SANJAY THAPA
41 | DELUXE -D-602 | 182.64 06/12/2022 | 25441 ;'S,XE” NO.11,
MALA THAPA
42 | EDIFICE-E-101 | 141.93 | RITWIK RAVIKANT KHANDEKAR 10/06/2024 | 16624 ';G,\\I’E” NO. 10, 26/08/2024
MARIA RAM BHAVNANI HAVELT NO. 10,
43 | EDIFICE-E-102 | 145.03 | porin RAM BHAVAAN 23/01/2025 | 2514 | BV
PRAFUL SUDHAKAR PIDURKAR HAVELI NO. 10,
44 | EDIFICE-E-201 | 14193 | TRATUL SUDHAKAR PIDURKAR 25/10/2024 | 29798 | HAVE 29/10/2024
AATISH DEVIDAS MARBADE
45 | EDIFICE-E-202 | 145.03 28/05/2024 | 14456 m\\l’gu NO. 10, 14/08/2024
RAKHI AATISH MARBADE
PUSHPALATA PRAKASH HAVELI NO.11,
46 | EDIFICE-E-301 | 14193 | FoolPALATA] 27/05/2024 | 10096 | HAVE 20/07/2024
SUSHEEL K MALHOTRA
47 | EDIFICE-E-302 | 145.03 31/01/2023 | 2042 ;'SI\\I’ELI NO.11, 19/08/2024
SHREEN MALHOTRA
RAJENDER SINGH
48 | EDIFICE-E-401 | 141.93 21/12/2023 | 29225 m,\\’lgu NO.11, 17/07/2024
RENU RAWAT
SANJEEV KUMAR SINGH
49 | EDIFICE-E-402 | 145.03 24/05/2024 | 14034 ﬂC&'E” NO. 10, 23/08/2024
MAHIMA SINGH
NIKESH
50 | EDIFICE-E-501 | 141.93 05/01/2023 | 345 ESI\\IIEU NO.11, 06/08/2024
MRINALINI KIRAN
PORUS JOSE
51| EDIFICE-E-502 | 145.03 01/09/2022 | 18677 EGI\\IIEU NO.11, 13/08/2024
SABRINA DSOUZA
AKASH DIGAMBAR KADAM
52 | EDIFICE-E-601 | 141.93 02/02/2024 | 2984 :,'G,‘\I’ELI NO. 10, 19/07/2024
ARTIKA CHAWAN
53 | EDIFICE-E-602 | 145.03 | PUSHPAL MACHRA 27/03/2024 | 8463 ﬂﬁ,‘\fgu NO. 10, 06/08/2024
BALWANT SINGH CHAUHAN HAVELI NO. 10,
54 | FELICITY-F-101 | 14737 | PaUVANT STSH 19/09/2024 | 25964 | o VE 22/01/2025
NITESH TREYAMBAKRAO
55 | FELICITY-F-102 | 147.37 | NANOTKAR 05/07/2024 | 18491 | i VEH NO- 10 20/08/2024
MAYURI NITESH NANOTKAR
SUREKHA SHAILESH KADAM
56 | FELICITY - F-201 | 147.37 04/07/2024 | 18379 ;'S,‘\I’E” NO. 10, 12/08/2024
SHAILESH SURYAKANT KADAM
S ARUN RAI
57 | FELIGIRY - F-202 | 147.37 27/06/2024 | 17619 | HAVEH NO- 10,
S3 AN\ KRITI RAI
0L .\ PREETI KISHANLAL SHARMA
58 | ELICITY - K- 301 |  147.37 20/02/2024 | 5717 | HAVELLNO- 10, 20/07/2024
TRA0"\ ASHISH VINOD SHARMA
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JOHNSON CHACKO
59 | FELICITY-F-302 | 147.37 09/01/2024 | 803 m‘\fgu NO. 10, 20/07/2024
NANCY CHACKO
HARDIK CHAWDA
60 | FELICITY -F-401 | 147.37 13/03/2023 | 5245 ES,\\I’EU NO.11, 25/07/2024
] VIDITA CHAWDA
UNNAT MOHANBHAI CHAUHAN
61 | FELICITY-F-402 | 147.37 . 31/08/2023 | 19832 | FAVEHD NO.11, 29/06/2024
RINAL UNNAT CHAUHAN
62 | FELICITY-F-501 | 147.37 | RASHMI SINGH 01/12/2022 | 30231 ;'S,‘\I’ELI NO. 10, 05/10/2024
63 | FELICITY - F-502 | 147.37 | NIRMAL KUMARSHIKHA KUMARI 03/06/2023 | 9432 ';G\V’Eu NO. 17, 23/08/2024
RAJKUMARI YADAV
64 | FELICITY-F-601 | 147.37 20/01/2024 | 1502 ;’L’J‘,\\I’Eu NO. 17, 02/09/2024
OM PRAKASH YADAV
RASHMI YADAV
65 | FELICITY-F-602 | 147.37 05/02/2024 | 3126 :,'G,\\I’E"I NO. 10, 11/10/2024
JITENDRA SINGH CHOUHAN
| DINESH CHANDER NAYYAR HAVELI NO.11,
66| GLORY-G-301 | 18264 | puiteot CRANPER AR 18/10/2024 | 17865 | HVE 25/11/2024
KETAN KUNDAN PATIL
67| GLORY-G-302 | 182.64 24/07/2024 | 20195 'I;'GI\\I’E” NO. 10, 10/10/2024
BAKUL KETAN PATIL
AJAY SUDHAKAR MEHTA HAVELI NO.11,
68 | GLORY-G-401 | 18264 | AT SUDHAKAR ME 30/12/2024 | 23093 | HAVE
RISHI DEV DABASS
69 | GLORY -G - 402 182.64 04/07/2024 | 11312 'I;'SI‘\"EU NO.11, 11/09/2024
RAJBALA DABASS |
SATISH VISHNU SARODE HAVELI NO. 10,
70 | GLORY-G-501 | 18264 | SaTioH /ISHNU SAROD 10/10/2024 | 28145 | HAVE 11/11/2024
YASHWANT SUNIL MANE
71| GLORY-G-502 | 182.64 27/06/2024 | 17625 | HAVEH NO- 10/ 23/08/2024
SUNIL SHIVAJIRAO MANE
ESHAN MANOJ KALEY HAVELI NO. 10,
72| GLORY-G-601 | 18264 | EoriAl NANOI KALE 10/10/2024 | 28147 | PV 05/12/2024
SAURABH SINGH HAVELT NO. 10,
73| GLORY-G-602 | 18264 | PAURABH SINGH 21/10/2024 | 29139 | POV 26/12/2024
/I:{."' :.'
/
TOTAL FLATS 84 /f
([
REGISTERED 5 L o
FLATS o
UNREGISTERED
FLATS 11 \
POSSESSION o \E

GIVEN




2118
ExW b Y F

ichstobstsibsicissRl e ek o

3"

I

" gy die(y)/ e/

(t) /R L3(/R038-303Y
faetim 99 /2e/07%
HERTE THA
JeHR, 9o 9 aar=anT faunr
\"

S L a“i I orEmrora=y
IT FHUIATER IO RuaTe A o1 6,

AT TS HERRT TETe-T T 7,

_ T H.Ru/8/3, ST, AnEAet i Tﬁ
&l T HERTE WedR! Wvei e 9jg0 #aefie (W9 99¢€9 =T
AERTE ST Hid %) ®esd § (9) 3 Aievard S e,

SuRRfAfde sifaffawmear v 92 (9) eFad 9 FeRIY Weard
weaia e, 9qgq wefie a9 wHie 90 (9) Ay Weds

N a:rw

o

el

Sl

+

1

T nley:
( SLUEENEN)
IufHeEh, TEHRT E&AT
qut IR (%), Tﬁ







